
 
 

 

Fire Fighting Expenses 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, that in the event of a fire or a series of fire arising directly or 

indirectly from the same occurrence including fire, threatening to involve the property insured 

under this section of the policy, the insured shall be entitled to recover – 

I. The actual cost of material used and/or damaged in extinguishing or controlling or 

attempting to extinguish or control any such fire; 

II. The cost of all clothing and/ or personal effects damaged and / or lost as a result of such 

fire and / or fight, extinguish or controlling or attempting to fight extinguish or control 

such fire unless more specifically insured elsewhere; 

III. All other actual expense (including wages and the like paid for firefighting, extinguishing 

or controlling or attempting to fight extinguish or control such fire and / or localizing such 

fire.) All claims for personal injury are excluded. 

IV. The expenses incurred to recharge/refill any fire protection devices. 

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


